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1 29.8.9 Heard ShrjA.R.Das, learned counsel 

for the applicant and Shri Ashok Mohanty, 

learned Senior Standing Counsel for the 
Respondents. The grievance of the applicant 

in this petition is that his name has not 

been sponsored by the District Employment 

Officer, Nayurbhanj (Respondent 3) for the 

Post of.1).B.P.M., Kohj Brarh Post Office 
The post of E.D.B.P.M., Kohl Branh Post 
Office had fa1Jn vacant due to superannua 
tion of ShrJ. Lalmohan £tra with effect 
from 31.7.1996. The Superintendent of 

Post Offices, Myurbhanj Division(es.2) 

sent a requisition to the District 

Employment Officer(Res.3) for sponsoring 

the names of eligible candidates for the 

said post. It is submitted that the 

District employment Offker es.3) hd 

sponsored about 40 names for consideration 
for the above post. The applicant: sttes 

that he is a Mtriculate and he has 
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29.8.95 registered himself before the 3aripda Erc1oywerit 

Exchange bearing RegitratiOfl NO.C/1133/91. It is 

also rrntiured that the applicant had ner been 

sponsored earlier by the Err1oyflent Exchange. The 

last date for submiSSion of names expired on 

20.3.1996. The applicant finds that his narre 

has not been sponsored and therefore for no 

fault of his, he is deprid from consideration 

At para - 4.10 of the Original Application, it 

is submitted citing a Decision of the Supreme 

Court re L.orted in AIR 1987 SC 1227 (Union 

of India - vrs. Hargal ) that under Section 

4(4) of the Employment Exchange it, the 

employers have no obligation to recruit 

persons only through the Employment Exchange. 

Learned Counsel for the petitioner also 

submitted that in the interest of equity 

and fair play , the score of selection should 

be more btoad based. Thi; prcçositiofl is more 

relevant as the applicant is stated to be a 

Scheduled Caste candidate. 

The Departmental instructins 

on the subject of recruitment are clear. The 

dut 	of the Sc lectors is to seriLl  

requiitiOfl to the Employment Exchange to 

SpflsOr narreS of eligible candidates and 

when sufficient nuriter of persons are not 

Eponsored i.e. less than the prescribed 

f nurner, then the Department can call for 

/ 	
appictions frm the public by cpen 

Notification. The instructions are clear 

that the sponsoring shall be done only 

through the EmpLoyment Exchange. Having 
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said that, on the basis of the avernents 

made in t 	petition, the applicant is 

qua1ifid and is registered in the 

mployrrent Exchanges 	faci kdos not 

suffer from any inf± 	er rmities 	being 

spnsored. 
In this view of the mcftter, I 

direct the Respondent 3, the District 

mploynent Officer, 	yurbhanj ,ripada, 

to sponsor the nane of the applicant 

wthin a period of two weeks from the 

date of receipt of this order (unless 

there is 	rrjntajnable legal bar 

in sponsoring his nare) for the post of 

E.D.B.PM.,KOhi Branch Post Office and 

the Respondent NO-2, Superintendent of 

Post Offices, 1yurbhaflj Division shli 

consicer the applicant's candidature 

so sponsored by Respondent 3 4nd till 

such t ime as Respondent 3 sponsored the 

applicant's narTe, the selection process 

5hall not be finalised. 

The Ctiginal Application is 

disposed of as above. 

I- ind over copies of ti 

the counsel for both sides. 
Shri1.R.Das, learned 

the petitioner has agreed to 

notice and cOpy of the order 

hand. He is permitted to do 
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